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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCYRAL 2ENCH

RA_No.234/99

IN
0R No.2114/94 ot
New Delhi: dated, this the S#  day of V417 2009,
HON'BLE MR.S.R,ADIGE,UICE CHAIRMAN (a),
HONYBLE DR.ALVEDAVALLI,MEMEER(3)
IN THE MATTER OF

Dhirender Kumar,

s/o shri Rajesh Kumar ....App.’%icant;,j .
1 i W i E 3] i 9!'} 'y
(8y ady: Shri Ashyani Bharduaj ) Revie Esponc
BTOXY . Versus
ovte of NCT of Delhi & Ors. evesesRespondent/
(By Advocate:shri KeK,Patel) Review Aprlicents.

ORDER

S R,Adige,VC(A)s

Heard both sides on RA No.Z34/99 rilad hy
revieu Zpplicants (respondents in OA No.2114/94) sesking
reviey of the CAT PB exparte arder dated 22.7.99

disposing of OA No.2114/94 uith certein directions,

24 Prima facie ue 8re satisfied that there
1s an error apparent on the face of the record within the
m=aning of Section 22(3) (f) AT Act read with Order 47
Rule 1 CPC. When by order dated 410,93 of ny.Medical
Sup erintenden’c—-Cum-Director(Admn') Lnap fﬂbs;;ital}(ﬁnnexum;
R=4 to the counter in the 0A) the neme of 2pplicant

who was then working as Bearer on leave vacancy/casyal
labour basis in departmen tal canteen, LNIp Hospiial

w9s ordered to be struck off from the rolls of the
departmental canteen y, Befe 1,10, 93, tha Questionof

the applicant in the OA having been gppointe

ja
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“lerk in the aforesaid dep@rtmental canteen on 2349, 9

YeZefe 110,91 on the basgis of erder claimed #q haye
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been issued by the General FManager of the Canteen
(Annexurer~II to the 0A), prima facie is an error

apperent on the face of the record.

2 Under the circumstence RA No.234/99 i«
2lloued. The Tribunal's order d2ted 22.7./99 ;s

rectlleds List OA No.2114/94 for fresh hesring

213 Zeoe

on - .
( DR.ALVEDAVALLT ) (5.R.ADIGE") u
MEMBER (3) VICE CHAIRMAN(A).
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